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MOTIONS FOR ADJOURNMENT

Rspo c t xd jtntQNATZON or Chxht  or 
Ah my  Starr

Mr. Speaker: I have received
notices of some adjournment motions, 
one from Acharya Knpalant, one from 
Shri S M Banerjee, then from Shn 
Prakash Vir Shastn, Shn Mahanty, 
Shri Supakar, Shri Sadhan Gupta and 
Shri Tridib Kumar Chaudhun The 
one tabled by Acharya Knpaiani 
reads:

"The serious situation arising 
out of the reported resignation of 
the Chief of the Army Staff to be 
followed by the resignations of the 
other service chiefs”

Shri Baghanath Singh (Varanasi) 
This is a very serious matter

Mr. Speaker: It is no doubt serious

Acharya Kripaiani (Sitamarhi) Mr 
Speaker, you kno» that in all these 
twelve years, 1 have never moved an 
adjournment motion This is a very 
important issue The news has been 
published m one of the important 
dailies of Delhi, which is not known 
for giving sensational news Even if 
this were not so there were recently 
rumours afloat that something disturb-
ing is happening in our armed forces 
In the Rajya Sabha, there was a 
question asked about the promotions 
that had been given It was said 
that the promotions were disturbing 
the Defence Services, that the promo-
tions were not guided by longevity 
of service or merit but by certain 
preferences I am sorry to say—and 
the Defence Minister will excusr 
me—-that it was held that those pre-
ferences were based upon political 
considerations which have never been 
brought into the Army, and that the 
Minister has some political preferen-
ces

Mr. Speaker; What dbes he mean 
by *it was held*? He means it was 
alleged?

Acharya Kripaiani: 1 mean it was 
held by the public

Mr. Speaker: He must have some 
authority to state it. I am a lawyer 
and therefore when it is said 'held',
I take it as held by a Judge or some 
authority.

Acharya Kripaiani: We are living m 
a democracy What the people feel 
and what the Press feels is of consi-
derable importance

Mr Speaker: I do not deny it I 
thought it meant ‘alleged’

Acharya Kripaiani: The ideas about 
political preferences have been accen-
tuated in the public mind When our 
Canberra jet Plane was shot down in 
Pakistan the Defence Minister kept 
denouncing that act of aggression re-
putedly from day to day But there 
has been aggression on our borders 
from other quarters., about which he 
is very significantly silent

Mr Speaker. How does, the hon 
Member assume that’

Acharya Kripaiani: 1 feel he ddes 
not consider that that aggression is as 
important as the other aggression 
This raises an important issue

Mr. Speaker: We are not going into 
other matters

Acharya Kripalam. If such rumours 
and such notices in papers, that 
are not known for publishing sensa-
tional news, go on, they will have a 
tery demoralising effect upon our 
armed forces Not to talk of our 
armed forces, they will have a demo-
ralising effect on the public We 
want the public now to be very care-
ful and also to be ver/Tilert, because 
we are faced with certain difficulties 
which arise on our borders—which 
have been admitted The attitude of 
some of our neighbouring countries is 
inimical to us.

Therefore, both for the sake of the 
morale of the people and that of tne
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[Aeharya Kripalani]
Defence forces, it is ncessary that we 
take immediate notice of fhig matter. 
The most disturbing thing at this criti-
cal time is that our Defence "Minister 
has taken up an assignment in the 
UNO which will take about three 
months time. I really wonder how a 
Defence Minister could take tip this 
assignment (Interruptions). k

Shri S. M. Banerjee (Kanpur): I
want to say something.

Mr. Speaker: Order, order

Aeharya Kripalani: Therefore, I
feel that this is a matter of imme-
diate importance. Hence, 1 have tabled 
this adjournment motion. You will 
allow us to discuss it

Some Ban. Members rose—

Mr. 8p*aker: All other motions
relate to the same matter.

Shri S. M Banerjee: My motion is 
-different.

Mr. Speaker: I believe all hon
Members have seen the front-page 
news m the Statesman Evidently, 
these motions have been tabled on 
the basis of that. When the hon. 
Member mentioned about the occupa-
tion in the north and in the east, I 
think he merely wanted to refer to it. 
and not to discuss it here Just now 
the matter before us is limited

Shri S. M. Banerjee rose—

Mr. Speaker*. Order, order Why is 
he in such a hurry? It is reported 
that a senior officer, the Chief <?f the 
Army Staff, has resigned and the 
others are likely to follow suit. Evi-
dently, Acharyaji wants to say i8 that 
whatever be the reason, if they want 
to resign, in any case, this is not the 
propitious occasion, when there is dis-
turbance here and there. Therefore, 
he feels anxiety when all of 
them * jointly try to resign or 
resdlgn one after the other. I am

sure it is a very serious matter. Bat 
I do not know how we can proceed 
(Mi the basis of such information. If 
perchance it is all false, I do not know 
if it will be right for the newspapers 
to give publicity to such matters as 
this, creating alarm in the country. 
If it is true, it may be a service to 
the country. Therefore, whether It is 
true or false, let us hear th* hon. 
Minister.

The Minister ef Parliamentary 
Affairs (Shri Satya Narayan Steha)
rose—

Shri S M. Banerjee: I have a sub-
misston \o make.

Shrimati Bean Chakravartty (Basic-
hat)- Let him answer one or tw* 
points also

Aeharya Kripalanl: May I submit 
that there is no attack on the Com-
munist Party’  (Interruption*).

Mr Speaker: Does Shri S M 
Banerjee want to explain anything 
relating to his adjournment motion?

Shri S. M. Banerjee: I was equally
surprised to read this alarming news.

Mr Speaker: That is all right Whal 
is it that he* wants to know*

Shri S. M. Banerjee: My adjourn-
ment motion is something different 
Let me have one minute to explain. 
(Interruptions)

Shri Taagamani (Madurai): When 
an hon Member who has tabled an 
adjournment motion wants to place 
before you the facts, I humbly request 
that he may be given an opportunity 
to do so. If he is pulled up by the 
Chair, how can he make his submis-
sion?

Mr. Speaker: At this stage, I am
only interested in seeing whether it 
19 an urgent matter, a matter of public 
importance and a matter which ought 
to be discussed or not. I heard
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Acharya Kripalani. X read out th* 
names of otter hon. Members. Prim* 
jttde, this la • very serious matter, if 
the information ii correct (/nterrup- 
tiona).

Acharya Kripalani; I am sorry the 
Communists do not think like that

Mr. Speaker: They also thought like 
that Otherwise, Shri S. M. Banerjee 
would not have tabled that motion.

Shrimati Bonn Chakravartty: I
would beg of you to consider one 
thing. On all previous occasions, 
when an important matter has been 
placed before us, everybody has been 
allowed to have his say. I think 
Acharya Kripalani forgets that the 
Communist Party is the leading Oppo- 
sition in this House. We can certainly 
make our submission before the hon. 
Minister replies. Surety, we can ask 
that he should also take into conside-
ration certain questions which are in 
our mind. What right has the hon. 
Member, Acharya Kripalani, to get up 
and say that this is no attack on the 
Communist Party and Communists are 
not* being attacked9 Communists have 
everv right to place their point of 
view before you, Sir. (Interrup tions) 
Of course, he gets much more indulg-
ence. That is true. We only want to 
say that when the hon. Minister 
replies, we should like him to say whe-
ther there is any significance in the 
fact that General Ayub is coming 
today, this gentleman, Thimayya. 
offers his resignation today and there 
is a whole scouting of the affairs by 
Cariappa. We should like to have an 
answer (Interruptions)
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iater also. Then 1 will give them an 
opportunity.

Several Boo. Members: Order, order.

Shri S. M. Baaerjee: What is this 
order?

Mr. Speaker: The order is that when 
I get up the hon. Member, apart 
from*any other orders, will kindly 
resume his seat and thereafter he will 
get up with my permission and tell 
me what he wants to say.

At this stage, the news in the news-
paper is alarming. Hon. Members 
have no further information than what 
has appeared in the newspaper. There-
fore, let me hear the hon. Minister, 
immediately, and then hear other 
hon. Members also. I am not going 
to dispose of it before hearing other 
hon. Members.

Shri Nagi Reddy (Anantapur): 
Acharya Kripalani was bringing in 
extraneous matters That was the 
whole trouble

Shri Satya Narayan Sinha: Mr.
Speaker, Sir

Shri Tridib Kumar Chaadhwi
(Berhampur): When the hon. Minister 

of Defence is here let us have a state-
ment from him and not from the 
Minister of Parliamentary Affairs.

Mr. Speaker: Order please. I have 
called the hon Minister who has stood 
up first

Mr. Speaker: I have heard suffi-
ciently.

Shri S. M. Baaerjee: Give me an 
opportunity, Sir.

Mr. Speaker: What is the opportu-
nity for? Is it to explain what was 
appeared in the newspaper? (Inter 
ruptione). Before hon. Members pro-
wed further let me hear the hon. Min- 
M8 L A IX -4 .

Shri Satya Narayan Sinha: As per-
haps you are aware, the Prime 
Minister has gone to receive a very 
distinguished visitor at the Palam 
aerodrome (Interruption). Therefore, 
I would request you to defer the dis-
cussion of this motion till tomorrow 
or the day after tomorrow when the 
Prime Minister will be available. He 
has asked me to convey this request 
to you and to this House through you. 
(Interruptions).



5593 Motion* for SEPTEMBER
Adjournment 

A H  Atoka MtfeU (Muzaffarpur)'
Thu is a matter which has exercised 
the minds of all of us here News 
of this kind cannot be allowed to 
remain uncontradicted or uncorrected 
or whatever it is for 24 or 48 hours 
The Defence Minister is here, and I 
think the House is entitled to hear 
from him as to what the situation is 
I realise the Prime Minister is absent 
from here because he cannot help 
it We know with what courtesy the 
Prime Minister always treats this 
House But this is a matter which 
affects the Minister of Defence The 
Defence Minister is here 1 do not 
think the House can be allowed to 
remain here m a position of complete 

mafecision, wiien tie is riere witlioui' 
satisfying the House as to what the 
position is

Shri 8. M. Banerjee. My submission 
is this In the newspaper it is also 
said that the Prime Minister has been 
apprised of the situation If this news 
is correct that the Prime Minister has 
been apprised, it is for the Prime 
Minister if he feels so to make a 
statement

•

Shrl Mahanty (Dhenkanal) Mr 
Speaker, Sir, from what the hon 
Minister of Parliamentary Affairs has 
stated, we understand that the Prime 
Minister wants this to be postponed 
for a day or two when we can discuss 
it We are not considering the merits 
of the adjournment motion, we are not 
considering the merits of the point at 
issue What we are trying to discuss 
now is the admissibility of the motion 
You have been pleased to observe that 
the matter is of serious public impor-
tance Our minds are greatly exer-
cised over this bit of news The hon. 
Minister of Defence is here He can-
not keep silence over the matter It 
is of such great importance After 
listening to him it will be for vou and 
for the House to decide whether the 
adjournment motion should be admit-
ted or not To start with the hon 
Minister of Defence can say whether 
the news report hat any basis or not
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Shri J&ipel Singh (Banobi Wert— 
**eserved—Sch. Tribes): 1 think, Star, 
*W e is one particular issue also other 
U\an what is reported in the newspaper 
ahd which Acharya Kripaiani has
also mentioned that it is not merely
what has appeared in the particular 
Pfcper In fact, I think this matter has 
abpeared in two papers, one here and 
°he elsewhere But it is the other
'King that has led to this I think 
Acharya Knpalam's emphasis was on 
*Nat—all the talk that has been going 
°h It is not merely fixed down to 
what has appeared in the Press We 

ve to take it in two parts Supposing 
a statement dispenses with the first 
p%rt the second part still remains

An Hon. Member: However, the 
country should be taken into confi-
dence with regard to the whole affair

Shri Satya Narayan Sinha: 1 may
acid a word in connection with what 

hon Members have said just now 
T V  Prime Minister told me that he 
*ould very much like that he should 
^Sa! with it himself and therefore his 
r^quest u there I do not know if 
**\e Prime Minister wtll be available 
^ re  at J pm (Interruptions)

An Hon Member: Why not the
defence Minister tell us’

Shri Satya Narayan Sinha I say it
** the definite request of the Pnme 
Minister, that it is a very serious 
matter and that he would deal with 
**\e whole thing himself I think 

is ordinary courtesy that the House 
s*iould concede He is the Head of the 
Government, Sir (Interruptions.)

An Hon. Member: Why not the
Defence Minister state facts*

Shri Mahanty; Why not the Defence
^mister go to Palam*

Shrl Satya Narayan Sinha: The
^Vime Minuter has made a definite 
inquest Hie House should concede 
that What is all tills action?
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The Mtattsr ef DKm m  <8fcri 
Krishna Mmmb): Sir, it it not dis-
courtesy to th* House that 1 am not 
participating in this debate I have 
discussed this matter with the Prime 
Minister this morning and it was 
considered desirable—as it has been 
put by the Minister of Parliamentary 
Affairs—that he should deal with the 
matter himself because it is not in a 
narrow sense—as the purport of the 
motion seems to be dealt with by the 
Defence Minister only There are all 
kinds of things along with it After 
ell, we function as a Government and 
it to for the Head of the Government 
to decide how it is to be dealt with

Shri R u n  (Tenali) I would like 
to make a small submission If you 
are pleased to admit the motion it is 
still open to the Prime Minister to 
be present here in this House lodj\ 
when the motion can be taken up W  
at) know that all that goes on between 
the Defence force* and the Minister 
and the Ministry has been kept as a 
kind of purdah from this Parliament 
as well as other countries also It is 
not usual that this kind of news 
comes up at all When it has com' 
we would like to know, would like 
to be assured that no hasty action 
would be taken We would like to 
know whether resignation had been 
submitted at all, whether it has been 
accepted, whether it is going to be 
accepted and all that We would like 
to have an assurance that before any-
thing is dene, no untoward action is 
taken by the Defence Minister or by 
the Government (httermpcioiu.)

Mr. Speaker. X have heard both 
sides Now, the only point is the 
request of the Minister of Parlia-
mentary Aflkirs or the Defence 
Minister that we should not go into 
this matter now It Is a matter of 
very serious consequence Nobody 
objects to this Bouse being fullv 
informed of all that has happened 
And, this House will only be too 
glad to know that this rumour is not 
true; and, if the rumour Is correct to 
be apprised of what aQ steps are 
bring taken to avert any possible
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mishap in this country, particularly 
when there are rumours of some 
territories being occupied here and 
there and trouble somewhere

But the House will also appreciate 
that the hon Prune Minister should 
have hu say in all such matters as 
this when all sorts of allegations are 
made Reference has been made by 
Aeharya Kripalani to the fact that on 
account of some steps taken by the 
Defence Minuter all this has been 
brought about It is his right to 
make promotions, appointments etc 
(Interruptions) Therefore, 1 do not 
think any purpose will be served by 
rushing this matter through It is not 
as if there is an invasion today There 
is a threat of resignation—of a pos-
sible resignation If we adjourn it to 
day after tomorrow, this matter might 
also be settled by then I, therefore, 
think that m view of the fact that the 
hon Prime Minister is absent—he is 
also the Leader of the House—and 
the hon Defence Minister saying that 
it is a matter which has to be colla-
borated with the Prime Minister who 
is absent due to unavoidable circum-
stances this may be adjourned I 
hope and trust that everything will be 
clear bv dav after tomorrow •

Shri Frank Anthony (Nominated— 
Anglo Indians) Why dav after to- 
morrow* (Interruptions)

Mr Speaker In the meanwhilt

8hri Naeakir Bkanseha (East
Khandesh) Why not bv four o’clock 
todav*

Shri Asoka Mehta If the Prime 
Minister is free it should be taken up 
today*

Mr Speaker: On the other hand, if 
there are senous developments, I hope 
the Prime Minister and the Defence 
Minister will come to the House. *ind 
give us full facts If in the meanwhile 
therp is any difficulty (Inter,
rttphon*) After all, thev are the per-
sons who are in possession of facts 
Thev will have to ascertain some facta
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•Iso. Therefore, Z will give them time 
till day after tomorrow. 2 leave it to 
them to come to this House tomorrow 
in case they apprehend anything seri-
ous so that nothing is lost. So, I hold 
over this motion with this reservation 
that in case any serious development 
happens, they will come here or if 1 
find any serious development happen-
ing I would have no hesitation in 
bringing it up tomorrow.

Shri Asoka Mehta: This is a serious 
news; it should be contradicted at 
least, if it is wrong. It does not take 
24 hours or 48 hours to contradict a 
news like this. .. (Interruptions.)

Shri Frank Anthony: On a point of 
order, with due respect to you. This 
is something quite extraordinary and 
unprecedented that an adjournment 
motion which is posited on some kind 
of information which is presum-
ably within the purview of the Gov-
ernment should be postponed, not for 
24 hours but for 48 hours. It involves 
a privilege of this House. Are we not 
entitled to information which is pre-
sumably with the Minister in charge 
of this portfolio immediately, on a 
matter which is admittedly of thu 
most urgent, vital, public importance’  
48 hours will make this House func-
tus officio and will bring us into con-
tempt with the rest of the country. 
Are we not entitled to immediate In-
formation which is presumably in his 
possession? We may not take a deci-
sion on this matter. The Prime Min-
ister may come and set it in the pro-
per perspective. But what is the right 
of this House? Here is an adjourn-
ment motion. We are asking for cer-
tain information. Presumably, the 
Minister who is in sole and exclusive 
charge of that Ministry has that in-
formation. Are we not entitled to get 
it immediately?

Acharya Kripelanl: We should also 
know what is hapepning in the army 
now. The army Is very sensitive... 
(Interruptions.)
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Shri Ranga: Sir, It may be within 
your discretion to say: we are going 
to wait tor 24 hours or 48 hours. Bttt 
that discretion has to be used in a 
wise manner. We would like you to 
use it with the greatest possible 
wisdom.

Shri Naushir Bharncha: Sir, the
purpose of the adjournment motion it-
self is defeated because it means that 
the business of the House must be 
interrupted to discuss that matter and 
tf you put it off for 48 hours, what 
is the use of having adjournment 
motions?

Mr. Speaker: I have heard the point 
of order.

Shri Mahaaty: Sir, I have a point 
of order It is very simpte. With the 
complicity of the Prime Minister in 
these matters, it is now going to be 
established in this House that the 
Defence Minister is not responsible 
for his portfolio but the Minister of 
External Affairs is responsible for 
Defence That creates an impression 
that there is an honorary Defence 
Minister, also there is another genuine 
Defence Minister. It is misleading 
the House to say that the Prime Min-
ister will come every time to defend 
his colleague. That is a breach of 
privilege of this House. While the 
Minister is here, he remains silent. 
Why does he not go to Palam to
receive General Ayub Khan.........
(Interruptions.) How can he be here 
and yet refuse to answer?

Shri Jatpal Singh: I desire only to 
mention a point of procedure that 
crops up. I support the hon. Minister 
of Parliamentary Affairs; I do not 
often support him but this time I feel 
that I ought to. After all, it Is a spe-
cial request from the Leader of the 
House. He is on duty. Otherwise, he 
would have been here. If he is ask-
ing us that he may make a statement 
tomorrow, I do not think that heavens 
will fall............ (foterruptfama.) Th*
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question of procedure is thia. 
When an adjournment motion is 
raised here end no reply is forthcom-
ing from the Government, I want to 
know whether you. Sir, in the Chair, 
automatically accept the adjournment 
motion. Or, what do you do?

Mr. Speaker: I do not accept or 
1 do not reject 1 do as 1 on the facts 
placed before me. An adjournment 
motion is tabled. The answer may not 
be forthcoming for the reason that 
they are not able to answer, in which 
case, if it is serious, I will allow the 
adjournment motion. Or, they may 
not like to answer because it is such a 
trivial matter and I myself will dis-
pose of it or reject it. Therefore, the 
mere absence of an answer does not 
force me to decide one way or another.
I have to decide myself. There is no 
doubt that this is a serious matter. In 
ail these metters, the hon. Members 
never seem to be very short 1 have 
rejected a number of motions for ad-
journment which were merely based 
on some newspaper report The only 
difference between them and this is 
that this relates to a very serious 
matter; if it is true, it.will affect the 
entire fabric of our country at this 
critical juncture when we are threat-
ened about our security on various 
sides. The question is whether, that 
rumour is true and whether we should 
not pursue that matter and try to 
rectify it, if it is true, before it is too 
late. Certainly I appreciate the diffi-
culty. All the same it is a newspaper 
report The hon. Minister does not 
want to avoid in this House. The 
Prime Minister would be the first here 
even in regard to matters relating to 
others on account of the serious res-
ponsibility that he holds as the Prime 
Minister. There is a jont responsibi-
lity. As a matter of fact, it is he who 
distributes the portfolios to various 
Ministers. He is responsible to this 
House as much as the others. We take 
not any individual Minister to task 
but the Cabinet as a whole to task.

The ban. Members are very parti-
cular and it is aleo a serious matter. 
I would request the hon. Prime Minis-
ter to eokne to the House tomorrow
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and tell us— (Interruptions.) Order, 
order. I cannot allow this. We have 
done this sort of thing very often. The 
Prime Minister is absent here. If I 
adjourn this House, I am adjourning 
this House till 4 o'clock, if I accept 
this suggestion. How can I accept it 
without any further information as to 
how ter it is in the public interest to 
decide this matter here? We are 
merely proceeding on a report. Is it 
a report from one of the Ministers of 
the Cabinet? I am really suprised 
that I should be forced to come to a 
conclusion based merely on a news-
paper report, and if we go on discuss-
ing, it may be too late to rgpanr the 
damage.. . (Interruptions.) Order,
order. I think the hon. Prime Minis-
ter's request through the hon. Minis-
ter of Parliamentary Affairs is a rea-
sonable one Under normal circums- 
trances. if the hon Prime Minister has 
said ‘I will look into this question; 
I am not yet apprised of it*, 1 would 
hold over the motion So, this will 
stand over till tomorrow. Let the hon. 
Prime Minister and also the Defence 
Minister come and let us hear further 
as to what should be done. I will take 
a decision tomorrow regarding the 
adjournment motion. It will stand 
adjourned till tomorrow

Acharya Krtpalaai: Sir, *1 accept 
your ruling but the country is entitled 
to know today what is happening in 
the Army

Mr. Speaker: I am sorry I cannot 
force him to do so Now, the House 
will proceed with its other business 

F o o d  s i t u a t i o n

ShrlmaU Rena Chakravarttjr:
Sir, we have tabled some adjournment 
motions It is a question affecting the 
people of Bengal. There is a huge 
mass upsurge and three lakhs of people 
are affected. They have been demand-
ing that the food policy should be 
changed. 900 people are in jails. We 
should like to know whether we can 
discuss these matters.

Mr. Speaker: Some hon. Mem-
bers have tabled adjournment motion 
on the food situation in Bengal or the 
food situation in the country v..........




